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Appellant is absent and no one represent it.  It was absent on 

29.09.2019 and 24.02.2020 on which dates, the appeal was posted 

for hearing.  Only on the last occasion on 13.03.2020.  Appellant 

sought adjournment that was granted and thereafter in no other day 
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they made its appearance.  Accordingly, notice was sent on 

05.08.2021 through the Principal Commissioner.  It seems that 

appellant is not interested to pursue its appeal further.  The appeal is 

therefore dismissed for default and non-prosecution by the appellant 

under Rule, 20 of the CESTAT (Procedure) Rules, 1982.   

 

(Pronounced in open Court) 

 

 

 (Dr. Suvendu Kumar Pati)  

Member (Judicial) 
 

 

Prasad 


